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" CENTRAL ADMIN ISTRAT IVE TRIBUNAL
| BANGALORE BENCH

Second Floor, :
. Gommercial Complex,
- Indirenagar,
- BANGALORE - 569 03).

E " | N . v'Dated:"TMAR‘!ggS ' ’

APPLICATION NO.___ 1250 of 1994,

APPLICANTS: Sri.S.Anjanappa,

V/s. [
RESEENDENTS The Spdt. of Pbst Offices Tumkur and
. _another. :
!
‘ |
To i
. -
1. Sri.S. K,Mohlyuddln AdVOCate,No 11,
: . geevan Bulldlngs,Kumarapark East. '
Bangalore-560 00].
.
2. . Sri.M.Vasudeva Rs0,Addl.Central

Govt.Stng.Counsel ngh Court Bldg;
, Bangalore-560 001.

L

SubJect.— Forwardlng copies of the Orders passed by the
Central Administrative Tribunal,Bangalore-38.
———XXXm——

Please find enclosed herewith -a copy-of the Ordor/
Stay Crder/Interim Order, passed by this Tribunal in the above
mentloned appllcatlnn( )} on 08-03=1995,

-5 DE REGISTRAR
JUDICIAL BRANCHES




o

' CENTRAL ADMINISTRATIVE TRIBUNAL
1 BANGALORE BENCH: :BANGALORE

, .

l

" ORIGINAL APPLICATiON NO.1250/1994

?EDNESDAY, THE EIGHTH DAY OF MARCH, 1995
SHRI V.RAMAKRISHNAN, MEMBER (A)
SHRI A. ? VUJJANARADHYA MEMBER (1)

Betweenz
1

S. AnJanappa

S/o Sangeevappa

aged about 30 vears,

re51d1ng at Balasamudra,

vallur Fost Office,

Pavagada Taluk, A

Tumkur District- ' : ---Applicant
s

By Advocate Shri 'S.K.Mohiyuddin.
versus

1. The| Supreintendent of Post Office,
Tumkur Division, TumKur.

2. .Shri- Bhadrinath, Major,
S/o} shri Subbarao B.P. M-,
Valhur Post Office,
Pav%gada Taluk, = '
Tumkur District;‘ : -.-Respondents

- By A C. -G.S. C. Shri M. V.Rao for R1.

S ORDER
i Shr1 V. Ramakrlshnan Member (A)

i
. a .
| ‘ _ 4 '
We thave heard Shri S.K.Mohiyuddin for the

l

app11c nt and Shri H,V;Rao.for the respondent and

perused‘theArecords produced by the respondent. The

, applicaht‘herein who belongs to SC community and is
- aléo dhysically handicabpedlsa:zzcgzzgéy—&s by‘the 
action}of the department in not Selecting'him'to the
ost-o{ E_.D.Branch Po;thaster, vVallur Post Office,
?Diétrict. : fhé main ground urged in support
japblicant is that there is 'back a 1log for

|
i

jment of © SC candidate in the division. The

Contd...2.




department while conceding that there 'is such a

backlog. state .thét thé appliéant was not selected

for the reason that he was not meeting ‘oneA of . the

basic requirement, as laid down in the rules as he

"had not indicatedﬁhis willingness to prOvide rent

free accommodation to the post office. In the
application, against thé relevant column { which
ehquirés as to whether the applicant is willing to

provide rent free accommodation to the post office)

he has stated ’ON RENT’. Shri S.K.Mohiyuddin for

thé applicant now{states that what the gbplicant
meant_ was that he wanted to take 'rented
accommodation andiprOQide the éame’ for fhe‘ pést
office free of rent. While that might haQé been the
intention of the applicant, the fact'is that what he
had mentioned in the relev&ﬂt columns led to the
reasonable bélieffthat he is ﬁof prebaréd to provide

rent free accommodation to the department;and the

department ‘héd cbnéluded on the basis of the\

application that  he had not fulfilled one of the

o . _ . : o
basic requirements as laid down. in the rule, they

had préceeded to select a general candidate (R2)Shri

Badrinath, who had secured'higher marks pf 252/600

in S.S.L.C.than the applicant;

2. In the facts and circumstances of the case., ;we

Contd. ..3.
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see hothing wrong in the action of the department as

theif understanding that the applicant was not

willing to provide rent free accommodation, was
reasénable in the context of the relevant entry in

the iapplication . e
‘.

asidé the selection of the 2nd respondent.
!

therefore see no reason to set

T
-
1,

3. As it is however conceded that there is a back
a‘ | » ,

log ;in respect of reéerved, posts for SC, the

depariment while filling up further vacancies in thé
'
division,

! , . :
back log. If the applicant were to apply for any
I .

. vacancy and subject to his being eligible, his
L ,

should take e%fective steps to fill up the

such

1

case Lshould bé considered .along ‘with other SC

candi#ates " Keeping in view the fact besides

: _

belonging to SC, he is alsc a physically handicapped
9 .

person.
A

|
b
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4. wi%h the above obseryation, this application is

finall@ disposed of. No cost.
i‘ .
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